
ITEM NO.24               COURT NO.9               SECTION XI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  12517/2014

(Arising out of impugned final judgment and order dated 10/02/2014 
in WPC No. 45110/1999 passed by the High Court Of Judicature at 
Allahabad)

BADRI NARAYAN (D) TH. LRS                          Petitioner(s)

                                VERSUS

ADDITIONAL COMMISSIONER & ORS                      Respondent(s)

(With appln. (s) for exemption from filing O.T.)

WITH
SLP(C) No. 13476/2014
(With appln.(s) for exemption from filing O.T. and Interim Relief 
and Office Report)
 
Date : 15/09/2014 These petitions were called on for hearing today.

CORAM : 
             HON'BLE MR. JUSTICE J. CHELAMESWAR
             HON'BLE MR. JUSTICE A.K. SIKRI

For Petitioner(s) Mr. Rakesh Dwivedi,Sr.Adv.
Ms. Sanskriti Pathak,Adv.

                     Ms. Mukti Chowdhary,Adv.

Mr.Guru Krishna Kumar,Sr.Adv.             
                     Ms. Preetika Dwivedi,Adv.

For Respondent(s)
                     

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice in both the SLPs.

In  the  meanwhile,  status  quo,  as  of  today,  shall  be

maintained by the parties.

[O.P. SHARMA]  [INDU BALA KAPUR]
COURT MASTER         COURT MASTER
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